ot by

No HC.XXXV -4/2018/ 17 ':7__ AL
Dated pF™August, "Gl

FORM -E
Form of supply of information to the applicant
[Rule 4 (1v)]

5

From Smt A Ajtsaria
Registrar (Judl.} & PIO
Gauhatt High Court

Guwahatl-781001

Shrr Sajal Awasth,

Flat No.308 Makana Towers,
Tavarekere Man Road,

Above Grand Ashirvaad Restaurant,
Bangalgre, Pin-560029

Sub-
Ref

Your RTI application dated 26 06.2018 (Regd. ID No 140/2018 dtd 02 08 2014

Letter No. 15011/96/2016-Jus{AU} dtd 22.07 18 of the Section Officer &
CAPIO, Minmstry of Law & Justice {Department of Justice), Government of ladia

Sir,

With reference to the above, the information pertaining to your query, is provid i
herein below,
Reply to guery no. 3:

NUMBER OF CASES PENDING I TOTAL BEFORE THE GAUHATI HIGH COURT(2012-2017)
Name of the 2012 2013 2014 w015 7 2016 201/
Bench N . e
Frinupal Seat at 39451 39404 23798 124130 27772 PN
_Guwahatl ) B ) o o
Kohima Bench 300 481 328 380 417 4014
Mzaw! Bench 280 82 402 §72 368 Lam
Nanagar Bench | 587 | 645 729 1786 911 20y
Tatal 40708 | 40912 25257 | 25648 29468 30009
NUMBER OF CASES PENDING IN TOTAL [N THE SUBORDINATE COURTS UNDER TIIL JURISDICTION O
. AU couprr e
Name of the | 2012 2013 1 2014 2015 2016 2017
State I N PO T I D
Assam 253428 248472 240597 242503 258637 | 276520
I Nagatand 3586 1 3318 3553 3862 i LI
{ Mieoram 3569 273100 3730 4671 4hb5 s
" Arunachal 6200 6076 5895 8776 14383 9H74 .
_Pradesh - ) - [ |
| Total _ | 266783 | 260966 | 253775 , 259812 282317 | 296285 |

Yours faithfully,

e _3, z}rR
Registrar (Judl) & PL

Gauhat High Court, Guw.hal:
il

+
A



From

To

Sub:

Sir,

query, is provided herein below;

FORM ‘E’

[Rule 4 ()]

Smt. A. Ajitsaria

Registrar (Judl.)&PIC
Gauhat High Court

Form of supply of information to the applicant

No. HC.00V —172018/ 148 /RTI
Dated rhﬁ\ August, 2018

Sn Ranjit Kumar Mushahary,
Gauhati High Court Bar Associabion,
Gauhatr High Court, Guwahat-781001.

Your RTI application (Regd. Vide ID No. 136/2018 dtd. 30.07.2018)

With reference to the above, the information pertaining to your

Reply to Query:
NUMBER QF CA REGISTERED FROM KOKRAJHAR, CHIRANG, BAKSA AND
UDALGURI DISTRICTS TIiL DATE
YEARS DISTRICTS INSTITUTION DISPOSAL PENDENCY AT
DURING ~ THE [ DURING  THE | THE END OF THE |
YEAR YEAR YEAR |
2010 KOKRAJHAR 2935 2738 2290 i
2011 KOKRAJHAR 5012 4210 3029
2012 KOKRAJHAR 3159 2503 3748
UDALGURI 1865 1571 1236
2013 KOKRAJHAR | 4223 4938 3033
UDALGURI 3881 3523 1594
2014 KOKRAJHAR 3561 3625 2969
UDALGURI 4448 4684 1358 !
2015 KOKRAJHAR 3612 3884 2697
CHIRRANG 4210 2601 1969
UDALGURI 3045 3281 1122
2016 KOKRAJHAR 4151 4129 2660 :
CHIRRANG 3847 3144 2713 '
UDALGURI 4075 3956 1241
2017 KOKRAJHAR 5660 5183 3240
CHIRRANG 2797 2833 2637
UDALGURI 6514 6130 1625

*Chirang Court
29.09.2011.

*Baksa Court was made functional from 06.01.2018

was made funchional from 13.02.2015 and Udalgur was on

Yours fathfully,

h i

& ¢z
Registrar (Judl) & PIO
i Hi urt \ 't

ot

oL oy (3



from
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e
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FORM- E
Farm of supply of information to the apphcant
[Rule 4 ()]
No HCOXXY -01 /20187 179 RT]
Datod 7' August, 2018

Smt A Aptsaria
Recrstrar (Jud: Y & PIO
Gauhao High Court

Mr TV Sundaresam
O 211 Lok Terrace
Plot 16 Secicr 17
Yash,

Novi Mombar 400703

Your FTI Applicatior dated 04/07/2018
Pogd Vide ID No 13a)2018 dated 04/07/2018, QQ/ e /J_OI?Q
with icterence to the zbove, the irformation pertaring Lo vour apphcation 1s gren

Poply o guery No,o 1 oto' 5 Information scught for being in-comprehendible,

wif w1 ation coul? ot be Turshed

Yours faithfully,

M 728

Reqistiar {Judi} & PIO
Gauhati High Court, Guwahat NN

L
?{‘;{SA&




Ao _byred

<
' ‘v( FORM -E
Form of supply of information to the applicant
[Rule 4 (iv)]

No. HC.XOXXV -4/2018/ 4 8@ /RTI
Dated 06" August, 2018

From Smt. A. Ajitsana
Registrar (Judl.) & PIC
Gauhatl High Court
Guwahat-781001

To Shn Aman Goyal,
Students Book Store,G.T. Road Nirsha,

Dhanbad, Pin:828205

o

Your RTI application dated 28.06.2018 {Regd. 1D No. 139/2018 dtd. 02.08.2018)

Sub-
Ref: Letter No. 15011/96/2016-Jus(AU) dtd 22.07.18 of the Section Officer &
CAPIO, Mirustry of Law & Justice {Department of Justice), Government of India
Sir,
With reference to the above, the information pertaining to your guery, s provided
herein below:

Reply to guery no. 384:
Separate land cases data in Gauhati High Court, not belng maintained, the

information could not be provided.
Flease note that, u/sec. 7(9) of the RTI Act, 2005 compilation of information

by Public Authonty Is not required and information as it exists, only, is to be remitted.

Yours, faithfully,

d a8
Reaistrar (Jud!) & PIO

Gauhat High Court, Guwahat
B

OL vy 1%
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From

To

Ref

Sir,

de_

FORM 'D’
Rejection Order
[Rule 4 {m}]

No. HC.XXxv-2/2018/ 1§ L /RTI
Dated 8/ August, 2018

Smt.A. Ajitsaria
Registrar (Judl) & PIO
Gauhati High Court

Prasanta Das,
Lawyers’ Association Guwahati,
Guwahati-1.

Your RTI application dated 04.08.2018
1D No. 143/2018 dtd. 07 08.2018

With reference to your RTI application received on 07.08 2018

(Regd. ID No. 143/2018), this is to mform you that the requisite fee of Rs 10/-
paid through PO no, 43F 101583 ought to have been in favour of Registrar

General, Gauhati High Court & payable at Guwahati as per provisions laid down
in Rule 9(iii) of the Gauhab High Court {Right to Information) Rules, 2008,

Hence, your application is rejected for non- compliance of Rule (i)

of the Gauhah High Court (Right to Information) Rules, 2008,

Enclo:

1. IPO
(AF 4015 8%

The IPOs so forwarded by you is returned herewith

Yours faithfully,
& < 2g
Registrar (Judl) & PIO

Gauhati High Court, Guwahati
A

cE% oF
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From

To
Sub:
Ref:
Sir,

o/ oot
?
FORM '€’ :ﬂfé/”d

Form of supply of information to the applicant
[Rule 4 {(Iv)]

No. HC.XXXV -2/2018/ {8 2./ RTI
Dated o)'"fugust, 2018
Smt.A.Afltsarla,
Registrar {Judl.) & PIO
Gauhati High Court

Ms. Munmun B. Sarma

Civil Judge-and-Asstt. Sessions Judge,
Sonitpur, Tezpur,

District and Sesslons Judge Court Complex,
PO& PS: Tezpur,

District: Sonitpur(Assam) PIN: 784001.

RTI

Your RTI apphication dated 02 08 18
(Regd. ID No. 141/2018 dated 02 08 18)

The information sought by you are ready to be pravided as pe

your request You are to pay cost of Rs. 375 /- (Rupees Thiee Hundred and
Seventy Five) only (1.e.@ Rs. 5/- per sheet for 75 sheets), by Pay Crder/DD, in
favour of 'Registrar General, Gauhati High Court’, payable at Guwahati, as per
provision of Section 7(3) of the RTI Act, 2005 and Rule 9(1)(A)(v) of the Gauhati
High Court (RTI) Rules, 2008, so as to enable us to send the sad documents

You may also pay the amount by cash and collect the same from the RTI Cell,
Gauhati High Court )

Yours faithfuliy,

M g w13
Registrar {Judl.) & PIO



O/c, ok

FORM E’
Form of supply of information to the applicant
[Rute 4 (iv)]
No HCOOXV -2/2018/ 13D /RTI
Dated ) %™August, 2018
From Smt.A.Ajitsaria,

Registrar (Judl.) & PIO
Gauhati High Court

To Shri Subhrangsu Dhar,
Secretary-cum-Registrar,

Office of Lokayukta, Assam,

House No. 15 (3™ Floor), Bye Lane no.2,
Bhangagarh, Guwahati-5.

Sub: RTI

Ref Your RTI application dated 30.07.18
(Regd. 1D No. 137/2018 dated 30.07.18)

Sir,

The nformaton sought by you are ready to be provided as per
your request. You are to pay cost of Rs. 330 /- (Rupees Three Hundred and
Thirty) only (i.e.@ Rs. 5/- per sheet for 66 sheets), by Pay Order/DD, In favour of
‘*Registrar General, Gauhat: High Court’, payable at Guwahati, as per provision of
Section 7(3) of the RTT Act, 2005 and Rule 9(1){A)(iv) of the Gauhati High Court
{RTI) Rules, 2008, so as to enable us to send the said documents. You may also
pay the amount by cash and collect the same from the RTI Cell, Gauhati High
Court.

Yours falthfully,

W g2 /2
Registrar (Judl,) & PIO

cd o¥% ¥
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FORM-E
Form of supply of information to the applicant
[Rule 4 (iv)]
No. HC.XXXV-01/2018/ { 84,/ RTI
Dated 9" August, 2018
From:  Smt, A.Ajitsana
Registrar (Judicial) & PIO
Gauhat! High Court.
Guwahati — 781 001
To :  Sr Manwar Alt
Presiding Officer, Labour Court, Dibrugarh.
J P~Nagar,

P.0. C.R, Building
Dist.-Dibrugarh- 786003

Sub Reply under RTT Act, 2005.

Ref: Your RTI application dated 06.08.2018
Registered ID No. 144/2018 dated 07/08/2018

Sit,

With reference to the above, comments and remarks in the ACR report of yourself,
as sought for the penod 2008 to 2017, 1s given herein below:

| Year General Remarks )
. 2008 Good. Fit for promotion. !
' 2009 Good. Fit for premations '
' 2010 Good. :
: 2011 Good.
] 2012 Good. Fit for promotlon
N 2013 Good. Fit for promotion
2014 Very Good. Fit for promotion.
2015 Gaod. Fit for promotion, J
2016 Good. Fit for promotion. J
2017 Good. |
-
Yours faithfully,
q W a8
0\\1\‘ Registrar (Judicial) & PIO
/ Gauhati High Court ,\p\
. /(b*\
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A ) FORM -E
\_/ Form of supply of Information to the applicant
[Rule 4 {iv)] .
No. HCOXV —4/2018/ _1 8& /RrT1
Dated 81; August, 2018

From  Smt. A. Ajitsana
Registrar (Judl.} & PIO
Gauhati High Court
Guwahati-781001

To Shrt A Veerabahu Pillal,
No.11, 1% main,
Jaibheemnagar, Cldmadiwla,
Bangalore-560068

Your RTI application dated 09.04.2018 (Regd. ID No. 133/2018 dtd. 12.07.2018)

Sub:
Ref: Letter No. 15011/96/2016-Jus(AU) dtd 02.67.18 of the Section Officer &
CAPIO, Mimstry of Law & Justice (Department of Justice), Government of India.

Sir,
With reference to the above, the information pertaning to your query, i1s provided
herein below:
Reply Lo query no. 34:
(a)NuMBER HATL HIGH COURT AS ON 30,06.2018
NAME OF THE BENCH CIVIL CASES CRIMINAL CASES TOTAL
PRINCIPAL SEAT 21788 5099 26887
KOHIMA BENCH 381 24 405
AIZAWL BENCH 319 38 357
ITANAGAR BENCH 978 124 1102

(b) Available data in respect of:
ING FOR MORE THAN 20 YEARS

NUMBER OF CASES PEN
STATES NUMBER OF 20 YEARS OLD
PENDING CASES ON 31.08.2017 !
ASSAM 234
NAGALAND 14
MIZORAM 2
ARUNACHAL PRADESH 619

Please note that, u/sec. 7(9) of the RTI Act, 2005 compilaten of information
by Public Authority 15 not required and information as it exists, only, is to be remitted
Yours faithfully,
M By

Registrar (Jud!

ati High Court, Guwahati
B

o% o
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\ FORM -E
h Form of supply of information to the applicant
[Rute 4 (iv)]
No. HC.XXXV —4/2018f 1k C  /RTI

Dated oqt~August, 2018

From Smt. A. Ajitsaria
Registrar (Judi,) & PIO
Gauhat High Court
Guwahati-781001

To Shri Seshubabu,
4-199, Nagaramma Talli Veedhi,

Rajiv Center, Mangalagiri,
Andhra Pradesh-522503.

Your RTI application dated 13.06.2018 (Regd. ID No 145/2018 dtd. 07.08.2018)

Sub;
Ref: Letter No. 15011/96/2016-Jus(AU} dtd 25.07.18 of the Section Officer &
CAPIQ, Ministry of Law & Justice {Department of Justice), Government of India

Sir,
With reference to the above, the information pertaining to your query, Is provided
herein below:
Reply to query ng,5:
mwwwm
STATES NUMBER OF PENDING CASES AS
ON 31.08.2017
ASSAM 234
NAGALAND 14
MIZORAM 2
ARUNACHAL PRADESH 619
~ '
(b) Reasons -~ * do not come under the purview of RTI Act, 2005
’
Yours faithfully,
M 3-8-18
Registrar (Judl) & PO
Igh Court, Guwahat
et

DT ot
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' o FORM - E
- Form of supply of information to the apphcant
IRule 4 (1] No HC XXXV -01/2018/ 87/ RTT

From  Smt A Aptsana

Pegistrar (Judi ) & PIO
Gauhatt High Court

Iy Smt Dikshz Sanyal,

13-359, ower Ground Poor,

Defence Colany,

New Dety- 110024,

Suty [nformation undor RTI Act

Dated 10th August, 2018

(He uxv.or{zofsllsrlﬂﬂ)

17ef rour RTT Applicetien dated 27/06/2018 Reqd Vide ID No 132/2018

dated 12 07 2018

Narlam,

With reference to the above, the the information portaming fo your qguery 15

Jraadec hercm be'ony

Reply to query No i) to i)

ovn hereunder -

Information was cerber 1emitted by Letter No
NC ey 01720187154/RTL dated 17/07/2018  Avadable information 15 once agan

Number of judges currently serving in the lower Judiciary of Assam, Nagaland, Mizoram and
Arunachal Pradesh

lates L ale
fiesar) E 6/
Iagalar o ‘L 8
RIS et| i
bt o Pradeck ; <
SC
B --
Tagatand j 0
oo 1 0
"yurachal Pradesh E a

 Grage-! Grade-1I “Grade-1ITI [ Total
" temate Male Temale Male | femnoe Malr ! Female '
29 no e |7 74 [ e o
. T 4T R N BT E &
3 5 ' 5 12 pe Ex
1 8 o ' s 1 s
) Socidl status wise R _
Grade-1 Grade-11 ! Grade-11] Total
st lors sc $1 ‘ors [sC ST fors fsc ST o
T g 14 872 | ie 17 0 H7 el 3 s
12 ! 0 o s o0 | 0; w o o le o
13 0 0 v 0 otz 0 0 e o
fow o 4 1o ls]o o0 s

1} Gender wise *-

+ Separate data on religious back ground, nol being maintained, same could not

be prowided

Mirase note thal, u/s 7{9 of the RTT Act, 2005, the Public Authonty 1s not
coem o« lo commite informatior, but to provide information, as it already oxists

Meply to query Ng, L The informat on sought for {ist of lower udician, of
thasrand), does relate to the Gaubati High Court and not avalable, hence could not

neurie s e

\‘~L’\

Yours faithfully,

Y A A

Registrar {(Jud!) & PIO

Gauhati High Court, Guwahati

2 ,J’( A
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v
FORM 'D’
Rejection Order
[Rule 4 (n)}
No. HCJOXV-1/2018/ 1 ¥¥ _ /RTI
Dated j 2™August, 2018
From : Smt.A. Ajitsaria
Registrar (Jud!) & PIO

Gauhati High Court

To Md. Mahimuddin Ahmed,
C/O. Md. Sahazul Ali,
Vill. Bhagara(No.1 Khanapara),
P.0.- Ganesh Kuwarl, Dist. Darrang, Assam,
Pin: 784145

Ref* Your RTI application dated 10.08.2018
ID No. 157/2018 dated 13.08 2018

Sir,

With reference to your RTI application received on 10 08.2018 (Regd.
ID No 157/2018), this 1s to inform you that the requisite fee of Rs 10/- pad
through IPO no. 40F 553608 ought to have been in favour of Registrar General,
Gauhati High Court & payable at Guwahati as per provisions laid down m Rule
9(m) of the Gauhati High Court (Right to Information) Rules, 2008.

Hence, your application is rejected for non- comphiance of Rule () of
the Gauhati High Court (Right to Information) Rules, 2008.

The IPOs so forwarded by you 1s returned herewith.

Yours farthfully,

Enclo: 1. IPC - 13818
\Pe ke 4o f 55308 Registrar (Judl) & PIO
i High Court, Guw
-

L



LT

[Pt LIRS

e WY v Ly o

- ~

oy
N

From

To

Ref;

Sir,

. e— e

FORM D’

Rejection Order
[Rute 4 (in)]

Smt. A.Ajitsaria
Registrar (Judl) &PIO
Gauhati High Court

Rahul Kumar,

No. HC.)00(V=-1/2018/ 13 1/ RTI
Dated 1. August, 2018

Co-ordinator, United Human Rights Federation

16/1, 1* Floor, Doctors Lane,
Gole Market, New Delhi-110001.

Your RTI apphcation dated 02.08.2018(Regd.ID No. 158/2018 dated

16.08 2018)

With reference to the above, this s to inform you that the reguisite fee of

Rs 10/- paid through IPO, cught to have been paid in favour of Registrar General,
Gauhati High Court instead of Public Information Officer, O/o the Chief Justice, Gauhati

High Court, Guwahats & payable at Guwahat.

Enclo:

Hence, your application I1s rejected for non- compliance of Rule 9(m) of
the Gauhat) High Court (Right to Information} Rules, 2008.
The [PO so forwarded by you is returned herewith.

1. IPQ in onginal
A4F 053512

Yours faithfully,
MW fe-w oy

Registrar (Judl) & PIO
e

[ PO S0 3



v
— FORM -E
Form of supply of informabion to the apphcant

[Rule 4 (1v}] .
No HC Xxxv —4/2018/ ' "1 /11
Dated ''" August, '

Ffrom  5Smt A Ajtsana
Registrar (Jud! ) & PIO
Gauhati High Court
Guwahat)-781001

To Shri Rahul Tagarya,
112, Yaydeep Tower, Nr R D Gardi Medical College,

Agar Road, Surasa Ujjain, Madhya Pradesh-456006.

Your RTI application dated 20 07 2018 (Regd [D No 159/2018 did 16 08 2d1

Sub
Ref: Letter No. 15011/96/2016-3us{AU) dtd 02 08.18 of the Saction OfTicer ¥
CAPIOQ, Ministry of Law & Justice (Department of Justice), Government of Ty
Sir,
With reference to the above, the information pertaiming to your query, s prownd
herein beiow.

Reply to query A),
Separate subject or party wise data not being mamtained, the mnformoation ool

not be provided
Please note that, u/sec 7(9} of the RTI Act, 2005 compiiation of intoriat on

by Public Authority 15 not required and information as it exists, only, 15 to be remtie

Yours fathfully
oo
Registrar (Judl) & PTG
Gauhatl High Court, Luwah

t
(AL



From

To

Sub-

Ref

Sir,

FORM -E
Form of supply of information to the applicant
[Rute 4 (1v)]
No. HCXOO(V —04/2018/£5 1 [ RTI

Dated 16" August, 2018
Smt A. Ajitsara

Registrar (Judl.) & P10
Gauhatr High Court
Guwahati-781001

Shri Nikuny Soni,
AM, 2™ Floor, Fadia House,

Ashram Road, Ahmedabad,
Gujarat-380009.

Your RTI apphcation dated 30.04.2018 (Regd Vide ID No. 135/2018 dtd 17.07.2018)

Letter No. 15011/96/2016-Jus(AU) dtd 10.07.18 of the Section Officer &
CAPIO, Mirustry of Law & Justice {Department of Justice), Government of India

with reference to the above, the information pertaining to your quenes, 15 provided

heremn below,

Reply to query np. 1, Entire country’s information not held by Gauhat High Court, hence
could not be provided.

Reply to query no. 2 * All Hon'ble Judges of the Gauhati High Court have declared therr
assets

Reply to query no. 3and 4 : NIL

Yours fathfully,

W /6-8 /8
Registrar 1) & PT
Gauhatt High Court




From =

To

Ref:

Sir

!

FORM 'D’
Rejection Order
[Rule 4 ()]

No. HC 00v-1/20187 L[ 2 /RTI
Dated 1% "™August, 2018

Smt.A. Ajitsaria
Registrar (Judl) & PIO
Gauhati High Court

Sri Paban Chandra Bora

C/0O Kushal Enterprise, G.D.5.A. Complex

Stadium Road, Golaghat.

Your RTI applicabion dated 06 07 2018

ID No. 16p/2018 dated 17.08.2018

With reference to your RTT apphcation received on 17 08 2018 (Regd.
ID No. 161/2018), this 1s to inform you that the requisite fee of Rs 10/- paid

through IPC no. 40F 500636 ought to have been 1n favour of Registrar General,

Gauhatt High Court & payable at Guwazhati as per provisions laid down in Rule
9(m) of the Gauhati High Court (Right to Information) Rules, 2008

Enclo:

Hence, your application s rejected for non- comphance of Rule 9(n) of
the Gauhati High Court (Right to Informahion) Rules, 2008.

The IPOs so forwarded by you 1s retumed herewith,

i IPO

Yours fathfully,

-

1218

Registrar {Judl}) & PIO
wahati

Gauh

i Hi

iz
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/ FORM -E

Form of supply of information to the apphicant
[Rule 4 (iv}] -

No HC xxxv —4/2018/ 12 /R
Dated 7} August, 2018

From  Smt. A. Ajtsaria

Registrar (Judl.) & PIO

Gauhat! High Court

Guwahat-781001
To Shn Dilip N. Vijapurkar

299/D-26, Botawala Building,

12/13, 1% Floor, R.B. Road, Mazgaon,

Post Box No. 6249, Mumbai City, Maharashtra-400010.
Sub:  Your RTI application dated 17.06.2018 (Regd. ID No. 146/2018 dtd. 07.08.2018)
Ref: Letter No. 15011/96/2016-Jus(AU) dtd 25.07.18 of the Section Officer &

CAPIO, Ministry of Law & Justice (Department of Justice), Government of India.
Sir,

With reference to the above, the information pertaining to your query, 15 provided

herein below:

Reply to query:
Separate data with regard to the enrolment of Advocates not being maintained,

the information could not be provided.
Please note that, ufsec. 7(9) of the RTI Act, 2005 compilation of information
by Public Authority is not required and information as It exists, only, is to be remitted.

Yours faithfully,
W /s

Registrar (Judl) & PIO
Gauhaty High Court, Guwahati

E‘l"”[
At g |y
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FORM - E

Form of supply of information to the applicant
[Rule 4 (iv}]
No. HCO0OXV —04/2018/ 196 / RTI
Dated 24™ August, 2018
From : Smt. A. Ajitsaria

Registrar (Judl.) & PIO
Gauhati High Court

To Ms. Maninder Kaur,
House No, 8, Bank Colony,
Janakpus,
Ahgarh, Uttar Pradesh- 202001

Sub:  Information under RTI Act.

Ref - Your RTI Application dated 13/06/2018. Regd. Vide ID No. 136A/2018
dated 26/07/2018

Madam,

With reference to the above, the avaidabie mformation Is given herein below’

Reply to Query Nos. 1 to 4* Number of cases under Negotiable Instruments Act, pending m
the sub-ordmale courts of Assam as on 31/03/2018 = 14177 cases. Separate data on the basis of
Judge / city /district /state wise not being maintaned, same could not be provided.

Please be noted that, u/s 7(9) of the RTI Act, 2005, the Public Authority is not required to
compile information and information as it is available, only is to be provided.

Peply to Query No. § : All India data not being mantained in Gauhati High Court, the
infarmation could not be prowvided.

Yours faithfully,

M 248 R

Registrar {Judl) & PIO
Gauhati High Court, Guwahati

e
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FORM D’
Rejection Order
[Rule 4 ()]
No. HCxoov-172018/ |11 /R
Dated 297 August, 2018
From : Smt.A. Ajitsaria

Registrar (Judl) & PIO
Gauhati High Court

1n Shri Arijeet Ghosh, 3" Floor,
55 A,Siddhartha Chambers 1,
Kalu Sarai, New Delhi-110016.

Ref: Your RTI apphcation dated 08 08 2018
ID No 163/2018 dated 24 08.2018

wr,

With reference to your RTI apphcation received on 24 08 2018 (Regd
I No 16372018}, this 1s to inform you thal the requisite fee of Rs 10/- paid
through IPO no. 44F 059323 ought to have been in favour of Registrar General,
Gauhatl High Court & payable at Guwahat as per provisions lard down in Rule

Y{m) of the Gauhat High Court (Right to Information) Rules, 2008

Hence, your application is rejected for non- compliance of Rule 9(m) of
the Gauliatl High Court {(Right to Information) Rules, 2008

The IPOs so forwarded by you 1s returmed herawith

b v Yours faithfully,

Enclo 1 IpO p= 051032 4 2 7%
Registrar {Jud!) & PIO
Gauhati High Court, Guwahati
£
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FORM 'D’
Rejection Order
[Rule 4 ()]
No. HCxxxxv-1/2018/ ! 1 /RrRT
Dated »™ August, 2018
From @ Smt.A. Ajitsaria

Registrar (Judi} & PIO
Gauhati High Court

To Shri Arijeet Ghosh, 3" Floor,
55 A,Siddhartha Chambers 1,
Kalu Sarai, New Delhi-110016.

Ret Youwr RTI application dated 08 08 2018
ID No 16472018 dated 24.08.2018

Sir,

With reference to your RTI apphcation received on 24 08 2018 (Regd.
ID No. 164/2018), this 1s to inform you that the requsite fee of Rs 10/- pad
through IPQO no 44F 059311 ought to have been in favour of Registrar General,
Gauhatt High Court & payable at Guwahatt as per provisions laid down n Rule
90} of the Gauhatt High Court (Right to Information) Rules, 2008

Hence, your application is rejected for non- comphance of Rule 9(m) of
the Gauhah Hwgh Court {Right to Information} Rules, 2008.

The IPOs so furwarded by you i1s returned herewith

Yours faithfully,
Enco: 1 PO w0 4l ob) 3N i 19 B8

Registrar (Jud!) & PIO
Gauhati High Court, Guwahati
& |
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FORM 'E’
Form of supply of information to the applicant
[Rule 4 (iv)}]

No HC.Xxxv-2/2018/ 111 /RTI
Dated7,»™ August, 2018
Smt.A.Ajitsaria,
Reglstrar (Judl.) & PIO
Gauhati High Court

Ms., Munmun B. Sarma

Civil Judge-and-Asstt. Sessions Judge,
Sonitpur, Tezpur,

District and Sessions Judge Court Complex,
PO& PS: Tezpur,

District: Sonitpur(Assam) PIN: 784001.

RTI

Your RTI application dated 27.08.18
{Regd. ID No. 165/2018 dated 27.08.18)

The information sought by you are ready to be prowided as per

your request. You are to pay cost of Rs 175 /- (Rupees One Hundred and
Seventy Five) only (1.e @ Rs 5/- per sheet for 35 sheets), by Pay Order/0D, n

favour of 'Registrar Gererai, Gauhati High Court!, payable at Guwahat, as per
proviston of Section 7{3) of the RTT Act, 2005 and Rule 9(1){A)1v) of the Gauhati
High Court (RTI) Rules, 2008, so as to enable us to send the said documents

You may aiso pay the amount by cash and collect the same from the RTI Ceil,
Gauhat) High Court

Yours faithfully,

o 30¢'¥%
Registrar {Judl.) & PIO
L



